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The Minister of Home Affair  ̂ and 
SUtes (Dr. Katju): (a) and (b). Under 
Section 2(4) (b) (II) of the Indian 
Forest Act, Thatch (Chhangrass) is 
forest produce and royalty is realised 
if free pass is not obtained from the 
Divisional Forest Offlcer. This is re
quired under Rule II (II) of Tripura 
Forest. Notification No. 12 dated April 
29, 1952, issued under section 41 of the 
Indian Forest Act, 1927.

Section  144 in  T ripura

1035. Shri Biren Datt: Will the 
Minister of States be pleased to state 
how many times Section 144, Criminal 
Procedure Code was promulgated in 
Tripura in the year 1952-53?

The Minister of Home Affairs and 
States (Dr. KatJu): During the year 
1952-53 orders under Section 144 of the 
Code of Criminal Procedure were pro
mulgated twice, once in May, 1952 and 
the other in November, 1952.
R h quisitioning  of land  for D isplaced 

P fiRsoNs IN T ripura

1036. Shri Biren Dutt: (a) Will the 
Minister of States be pleased to state 
how much land was requisitioned for 
displaced persons in Biloria Divisiun 
in Tripura from the private persons?

(b) What is the amount ô  payment 
of compensation given to them per 
komi of land?

(c) How many people have not re
ceived com p cD sa tio ii;

(d) What steDs do Government pro
pose to give compeasation at an early 
date?

The Minister of Home Affairs and 
SUtes (Dr. Katju): (a) 12:̂ 8 Acres.

(b) and ( c ) .  Payment has not yet 
been made.

(d) The matter is under considera
tion of the Government of India.

W ar T ime L and  R equisition

1037. Shri Biren Datt: (a) Will the 
Minister of Defence be pleased to state 
the number of persons who have not 
yet received compensation for war 
time land requisition?

(b) How many petitions are still 
lying with Government in this connec
tion?

(c) What steps do Government pro
pose to give compensation without any 
&rther delay?

The Minister of Defence Orsmatem- 
tta  (Shri Tyagl): (a) to (c). The in
formation is not readily available and 
its collection from all over India will 
take considerable time.

The hon. Memiber would probably be  ̂
more interested in Tripura about 
which there is some information avail— 
able as given below:

There are 1*331 claimants of whom 
1,083 are Pakistan nationals living, 
outside Tripura in whose case pay
ment's have been withheld sine die 
under the provisions of the Evacuee 
Property Act, 1949. Payments in res- j 
pect of the claims of the remaining; ^ 
248 persons, who are Indian Nationals,, 
are being made and will be finished as; 

early as possible.
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The Minister of Education and Natu
ral Resources and Scieiiliflc Rcsearclt; 
(Maulana Azad): (a) and (b). A state
ment is laid on the Table of the House. 
[See Appendix IX, annexure No. 9.]

T axes realised from  Part * C  * States

1039. l*andit M. B. Bharpava: Will  ̂
the Minister of Finance be pleased to 
state the total income from Income- 
tax. Super-tax, Excess Profit tax. 
Capital Gain tax realised irom each 
of the Part ‘C* States durinp the year? 
1948-49, 1949-50, 1950-51, 1951-52 and
1952-53 and what is the approximVwe 
estimate of such income d̂ -iring the 
year 195V54?

The Deputy Minister of Finance
(Shri M. C. Shah): A statement is at
tached showing the total income-tax 
collection in Part C States including 
collection of super-tax, excess profits 
tax and capital gains tax. [See Appen
dix IX, annexure No. 10]

Collection figures for 1952-53 are 
available upto February 1993 only.




